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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH, BHOPAL,

ORIGINAL APPLICATION NO. 07/2022 &

ORIGINAL APPLICATION NO. 12/2022

IN THE MATTER OF:
SUBHASH C PANDEY «... APPLICANT
VERSUS
STATE OF MP & ORS «... RESPONDENT
INDEX
SR. PARTICULARS ANNEXURES | PAGE
1. | Statusreport on behalf of State of 3-7
Madhya Pradesh.
2. | Affidavit 8
3. | A copy of the letter vide letter no. R—1 0-16
2413/#.31.2M./2026 dated
24.04.2026
4. |A copy of the letter no. 189 R—2 17
q.9./4.9.13./2025-2026 dated
10.03.2026
5. | A copy of the letter no. 116/d@sr | R — 3 (Colly.) | 18-20

gaiss/2026 dated  17.03.2026

alongwith the list of STP’s in

operation and list of STP’s to be
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constructed under AMRUT 2.0

6. | A copy of the order in case no.

0001/31-68/2026-27 dated

23.04.2026 by the Tehsildar,

T.T. Nagar

21

Date: 25.04.2026
Place: Bhopal

Through Counsel
Prashant M. Harne
Standing Counsel

State of Madhya Pradesh
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL,
ORIGINAL APPLICATION NO. 07/2022 &
ORIGINAL APPLICATION NO. 12/2022

IN THE MATTER OF:

SUBHASH C PANDEY ... APPLICANT
VERSUS

STATE OF MP & ORS .... RESPONDENT

STATUS REPORT ON BEHALF OF STATE OF MADHYA
PRADESH

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER:

1. That, issue raised in this instant Original Application is
unauthorized, illegal construction and encroachment on the
reservoir land shown as Kaliyasot reservoir in the territorial
jurisdiction of District Bhopal (Madhya Pradesh). It is alleged that
in the Bhopal Master Plan of 2005, which is currently in force, the
lands and forests around the Kaliyasot Reservoir upto 33 meter
from the edge of the Reservoir is to be kept open for Green Belt.
Similarly, 150 hectare of land around the Reservoir is to be kept as
Botanical Garden and Regional Garden. However, several persons
have been able to obtain possession of lands in and around the
Reservoir, particularly within the bed, 33 meter greenbelt area,

area reserved for Botanical Garden and regional garden and
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catchment area of the Reservoir, in clear violation of the Bhopal
Development Plan.

. That, with respect to the Bhopal Municipal Corporation, it is most
respectfully submitted that a communication was issued by the
Mukhya Nagar Niveshak, Building Permission Branch, Bhopal

Municipal Corporation, vide letter No. 2413/+%.31.3m./2026 dated

24.04.2026, apprising the current status of matters pending
before the Hon’ble High Court of Madhya Pradesh, Principal Seat
at Jabalpur, pertaining to 07 illegal builders situated on private
land within a 33-meter periphery of the Kaliyasot Reservoir and
40 builders situated on private land within a 33-meter periphery

of the Kaliyasot River. A copy of the letter vide letter no.

2413/#.31.2M./2026 dated 24.04.2026 is marked and annexed

herewith as Annexure R — 1.

. That, it is most humbly submitted that the aforesaid matters are
presently sub judice before the Hon’ble High Court, Principal Seat
at Jabalpur, wherein applications for grant of stay have been
preferred. It is further submitted that interim stay orders have
been granted in favour of 07 private landowners by the Hon’ble
High Court, Jabalpur. It is further respectfully submitted that,
notwithstanding the pendency of such proceedings, constructions

raised by 04 private landowners within the prohibited radius of 33
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meters have already been removed by the Bhopal Municipal
Corporation in accordance with law.

. That, in relation to the operation of the 200 KLD Suraj Nagar STP
and the 450 KLD Barkhedi Nala STP, it is most respectfully
submitted that a communication was issued by the Assistant

Engineer, Bhopal Municipal Corporation, to the Nagar Niveshak,

BMC, vide letter No. 189 #.F./&8r9.fd./2025-2026 dated

10.03.2026, informing that both the aforesaid Sewage Treatment
Plants (STPs) are presently functioning regularly and that sewage

is being duly treated therein. A copy of the letter no. 189

q.7./8.9.79./2025-2026 dated 10.03.2026 is marked and annexed

herewith as Annexure R — 2.

. That, it is further most respectfully submitted that the Executive

Engineer, Bhopal Municipal Corporation, vide letter No. 116 /&ast

gehrsa/2026 dated 17.03.2026, informed the Nagar Niveshak,

BMC, that 17 Sewage Treatment Plants (STPs) with an aggregate
capacity of 204 MLD have been established by the Bhopal
Municipal Corporation, and additionally, 02 STPs having
capacities of 200 KLD and 450 KLD have been constructed. It is
further submitted that, under the AMRUT 2.0 scheme, 10

additional STPs with a total capacity of 171 MLD are under
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construction, thereby substantially augmenting the overall sewage

treatment capacity. A copy of the letter no. 116/&dsT JhIsa/2026

dated 17.03.2026 alongwith the list of STP’s in operation and list
of STP’s to be constructed under AMRUT 2.0 is marked and
annexed herewith as Annexure R — 3 (Colly.).

6. It is most humbly submitted that, Tehsildar, T.T. Nagar vide its

order in case no. 0001/31-68/2026-27 dated 23.04.2026 directed

that, According to the Halka Patwari report, 32 persons have
illegally encroached upon government land by setting up a pot
shop on a portion of land Khasra Nos. 138, 139, 140, and 141
located on Kotra Sultanabad Road. Regarding this encroachment,

the Tehsildar T. T. Nagar court passed an eviction order in case

number 0001/31-68/2026-27, order dated 17/04/2026.

Therefore, all the encroachers are informed to remove the
encroachment before 27/04/2026 and inform the Tehsildar T. T.
Nagar court, otherwise action will be taken to remove the
encroachment in the presence of police force with due process of

law by the respective authority. A copy of the order in case no.

0001/31-68/2026-27 dated 23.04.2026 by the Tehsildar, T.T.

Nagar is marked and annexed herewith as Annexure R — 4.

7. An affidavit in support of this Status Report is filed herewith.
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8. The Hon'ble Tribunal may kindly be pleased to take the present

Status Report on record.

Date: 25.04.2026
Place: Bhopal

R

Through Counsel

Prashant M. Harne

Standing Counsel
State of Madhya Pradesh
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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH BHOPAL
N

&
PLICATION 2/2022

In the matter of:
SUBHASH C. PANDEY APPLICANT(S)
Versus
STATE OF MADHYA PRADESH & ORS. RESPONDENTS
AFFIDAVIT

I, Archana Sharma W/o Shri Prashant Sharma, aged about 53 years,
Posted as — Sub - Divisional Officer, T. T. Nagar, Bhopal, Office Address
- 31 Arenyam Vihar Chuna Bhatti, Bhopal (M.P.) do hereby state on

oath and solemnly affirm as under :

1. That,r I have been appointed as the Officer In-Charge to represent
this case on behalf of State of MP and as such I am well conversant
with the facts of the case and therefore, competent to swear this
affidavit.

2. That, the accompanying Reply/Report has been prepared and filed
as per my instructions and has also been explained to me.

3. That, the contents of the accompanying Reply/Report are true to my

knowledge based upon official records and legal averments made

P l C| therein are true on the legal advice and believed to be true
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1

IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
WP No. 24059 of 2023

(VINIT AJIMANI Vs MUNICIPAL CORPORATION AND OTHERS )

WP-24059-2023

WP/24093/2023.

WP/1289/2024, WP/ 1292/2024, WP/1295/2024, WP/ 1304/2024, WP/1312/2024
WP/1317/2024, WP/ 1342/2024, WP/1347/2024, WP/ 1355/2024, WP/1359/2024
WP/1362/2024, Wp/ 1363/2024, WP/1365/2024, WP/ 1367/2024, WP/1369/2024,

WP/ 1373/2024, WP/6800/2024, WP/8533/2024, WP/8535/2024, WP/ 15698/2024
Dated : 16-04-202 '

6

)

In these writ petitions, the petitioners have challenged the notice dated
11.09.2023 issued under Section 307 (2) of the Madhya Pradesh Municipal
Corporation Act, 1956 by respondent No.2.

As per the Roster dated 06.11.2025., wrilt petitions pertaining to Municipal
Corporations and Municipalities are liable to be listed before DB-II when
directions for removal have been issued in a Public Interest Litigation.

Shri1 Agarwal, learned Senior Advocate, submits that i.n this case the notices
have not been issued in compliance of any order passed in a Public Interest
Litigation by the High Court, but in compliance of an order passed by the NGT.

Earlier, these matters were listed before the Single Bench.

The office is directed to list these cases before the Single Bench.

(VIVEK RUSIA) (PRADEEP MITTAL)
JUDGE . JUDGE

Prar

;lgnaturciygl erified
ugned by, P HANA
.SR YA N‘ S N4 e
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Case Status | Hi

4123126, 6:04 PM s
Tentative date 20-04-2026 (Computer generated)
Pending - Appropriate Bench,List before

court/bench(SINGLE BENCH)

Motion Hearing

(AFTER NOTICE (FO
(63. NOT REACHED COVID-19)

[FOR ADMISSION and IA No.14257/
DEFECT (DEFAULT NO. 1 LEGIBLE COPY

VACATING STAY ON IA 15874/2025]

gh Court of Madhya Pradesh

'~ Status

tage
o R ADMISSION) = CIVIL CASES]
2023-APPLICATION FOR IGNORING

Info.
Statutory Info OF PAGE NO. 26,30,35), FOR

Single Bench

Bench
HON'BLE SHRI JUSTIC

NOT GO BEFORE
(By Advocate)

E SUJOY PAUL

Category MUNICIPALTIES-15300
" M.P.Municipal Corporation Act 1956-15321
M.P.Municipal Corporation Act. 1956-1 532 1 &
Act | <y g s |
Petitioner(s) £ VINIT AJMANI SIDW/Thru:- SHRI JOGINDER LAL AJMANI
BUSINESS R/O 1/45, ARERA COLONY, E-1, NAGAR TEHSIL HUZUR,
DISTRICT BHOPAL , Bhopal , MADHYA PRADESH
Respondent(s) { MUNICIPAL CORPORATION
' NUGYA,

BHOPAL THROUGH ITS COMMISSIONER MUKHYALAYA BHAVAN A
SHAHPURA BHOPAL , Bhopal , MADHYA PRADESH

', THE ASSISTANT ENGINEER MUNICIPAL CORPORTATION BHOPAL
' MUKHYALAYA BHAVAN ANUGYA, SHAHPURA BHOPAL , Bhopal , MADHYA

PRADESH

PetitionerAdvo"caf'é(—s’)'M ANKIT UPADHYAY-2003/2009
KABEER PAUL-1255/2016

' DEEPENDRA MISHRA-1155/2018

Respondent, Advocate(s) RAMSAKHA KUSHWAHA[R-1}-2566/2008
| RAMSAKHA KUSHWAHA[R-2]-2566/2008
' ANKITA KHARE[R-1]-1548/2014
| ANKITA KHARE[R-2]-1548/2014
' SARTHAK NEMA[R-1)-1382/2018
' SARTHAK NEMA[R-2]-1382/2018
' YASHOVARDHAN JAIN[R-1]-2028/2022

YASHOVARDHAN JAIN[R-2]-2028/2022

Caveat No.
District BHOPAL

| U/Section_ I

2/

httne llmnhe nmaa inlraca.ctatue
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b B A 5+ bt e - ———a m— - a2 * 3




1791

WP-24098-2023
¥ MADHYA PRADESH

W ATJ/\BALPUR
p
(VINIT AIMANI No. 240‘59 of 2023

Dated : 16-04-2026

== 1T _LVULV

11.09.202.3 issued under Section 307 (2) of the Madhya Pradesh Municipal

Corporation Act, 1956 by respondent No.2,

As per the Roster dated 06.11.2025, writ petitions pertaining to

Municipal Corporations and Municipalities are liable to be listed before DB-

II when directions for removal have been issued in a Public Interest
Litigation. '

Shri Agarwal, learned Senior Advocate, submits that in this case the
notices have not been issued in compliance of any order passed in a Public
Interest Litigation by the High Court, but in compliance of an order passed
by the NGT.

Earlier, these matters were listed before the Single Bench.

The office 1s directed to list these cases before the Single Bench.

;.gnature—h}qt Verified

WURYAVANS
hanicm Moo

NA VO




P ——

Prar

Sagnatum—NrQl Verified
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(VIVEK RUSIA)
JUDGE

WP-24098-2023

(PRADEEP MITTAL)
JUDGE
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Case Status | High Court of Madhya Pradesh
| lentative date 20-04-2026 (Computer generated) -
olatus dandi ™
- Pending - List before court/bench(SINGLE BENCH)
stage

Motion Hearing

[AFTER NOTICE (FOR ADMISSION) - CIVIL CASES]
(63. NOT REACHED COVID-19)

['A N0.15873/2025-VACATING STAY and FOR ORDERS (DEFAULT
(1)LEGIBLE COPIES | TYPED COPIES PG. NO. 37)]
Single Bench

NOT GO BEFQRE HON'BLE SHRI JUSTICE SUJOY PAUL
(By Advocate)

- Statutory Info.

Bench

Category MUNICIPALTIES-15300
M.P.Municipal Corporation Act 1956-15321
Encroachments
Act
Petitioner(s) 1 MAMTA YADAV S/D/W/Thru:- AWADESH PRATAP SINGH YADAV

- R/O JABAR SINGH ADVOCATE KA BADA, GANESH PURA. MORENA, TEHSIL
MORENA CURRENT ADDRESS PLOT NO 40, GRAM KHUDAGANJ, TEHSIL
HUJUR, BHOPAL , Bhopal , MADHYA PRADESH

' Respondent(s) | 1 MUNICIPAL CORPORATION |
' BHOPAL THROUGH ITS COMMISSIONER MUKHYALAYA BHAVAN ANUGYA, |
SHAHPURA BHOPAL , Bhopal , MADHYA PRADESH

2 THE ASSISTANT ENGINEER, MUNICIPAL CORPORATION, BHOPAL
- MUKHYALAYA BHAVAN ANUGYA, SHAHPURA BHOPAL , Bhopal , MADHYA
PRADESH

' Petitioner Advocate(s) - ANKIT UPADHYAY-2003/2009
' KABEER PAUL-1255/2016

|

- DEEPENDRA MISHRA-1155/2018

Respondent. Advocate(s) ADVOCATE GENERAL-7777/2014
RAMSAKHA KUSHWAHA[R-1]-2566/2008
- RAMSAKHA KUSHWAHA[R-2]-2566/2008
" ANKITA KHARE[R-1]-1548/2014
 ANKITA KHARE[R-2]-1548/2014
. SARTHAK NEMA[R-1]-1382/2018 '
'~' SARTHAK NEMA[R-2]-1382/2018

YASHOVARDHAN JAIN[R-1]-2028/2022

YASHOVARDHAN JAIN[R-2]-2028/2022

Caveat No.
District BHOPAL

U/Section |
4 | >
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Annexure R - 3 (Colly.)
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(gtr,] - DL

\ [ STPto A\
STP to be Constructed Under Amrut 2.0
I S.No.  |Area i 1 Capacity
| 1 S5amardha A 5MLD
2 Arhedi 10 MLD
| o st Jehsuintidemiates e
| 3 Khajurl Kalan | 20MLD
SooA 4Char Imli 1MLD |
5 Mata Mandir 6 MLD
Tekent b D
5 6 Ekant Park 13 M J
. 7 Kotra 14 MLD _ |
| 8  |Banganga 10 MLD ’
9  |BawadiyaKalan| 32MLD |
10 TJths[\*pur GOMLQ.___U
B Total= 171

Vi
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